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RAJYA SABHA 

Friday, 9th March   1956 

The House met at eleven of the clock, MR. 
CHAIRMAN in the Chair. 

PAPER LAID ON THE TABLE 

MINISTRY    OF   FINANCE   NOTIFICATION 
PUBLISHING THE   COMPANIES   (CENTRAL 
GOVERNMENT'S)   GENERAL   RULES    AND 

FORMS 1956 

THE MINISTER FOR REVENUE AND 
CIVIL EXPENDITURE (SHRI M. C SHAH) : 
Sir, I beg to lay on the Table, under sub-
section (3) of section 642 of the Companies 
Act, 1956, a copy of the Ministry of Finance 
(Department of Company Law Administra-
tion) Notification S.R.O. No. 432A, dated the 
18th February, 1956, publishing the 
Companies (Central Government's) General 
Rules and Forms, 1956. • [Placed in the 
Library. See No. S-82|56.] 

MR. CHAIRMAN: Bills to be introduced, 
Mr. Sekhar. 

THE      EMPLOYEES'      PROVIDENT 
FUND  (AMENDMENT)  BILL, 1956 

SHRI N. C. SEKHAR (Travancore-Cochin): 
I beg leave to introduce a Bill further to 
amend the Employees' Provident Funds Act, 
1952. 

MR.  CHAIRMAN:   The question is: 

"That leave be granted to introduce a 
Bill further to amend the Employees' 
Provident Funds Act, 1952." 

The motion was adopted. 

SHRI N. C. SEKHAR: Sir, I introduce the 
Bill. 

14 R.S.D.—1. 

THE MOTOR   VEHICLES   (AMEND-
MENT)  BILL, 1956 

SHRI S. N. MAZUMDAR (West Bengal): 
Sir, I beg leave to introduce a Bill further to 
amend the Motor Vehicles Act,  1939. 

MR. CHAIRMAN:   The question is: 

"That leave be granted to introduce a 
Bill further to amend the Motor Vehicles 
Act,  1939." 

The motion was adopted. 

SHRI S. N. MAZUMDAR: Sir, I introduce 

the Bill. 

THE INDIAN REGISTRATION 
(AMENDMENT)   BILL,  1955 

SHRI P. T. LEUVA (Bombay): Mr. 
Chairman, Sir, I beg to move: 

"That the Bill further to amend the 
Indian Registration Act, 1908 as passed by 
the Lok Sabha, be taken into 
consideration." 

The present Bill seeks to amend section 2 
of the Indian Registration Act. This is 
presumably a non-controversial measure, but 
looking through a wider perspective it has got 
great significance. For the present I will not 
refer to it just now. Now, I seek to delete 
certain portion from section 2 of the Indian 
Registration Act. The wording of section 2(1)  
is: — 

" 'addition' means the place oi residence, 
and the profession, trade rank and title (if 
any) of a person described, and in the case 
of an Indian, his caste (if any) and his 
father's name, or where he is usually 
described as the son of his mother, then his 
mother's name:" 

My only amendment is that the words "his caste 
(if any) and" be deleted. With regard to tHis I 
would like to bring to the notice of the House 
that the word "addition" appears in two sections 
of the Indian Registration I   Act.    The    
sections     are 55 and 58, 
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[Shri P. T. Leuva.] 
When any document is presented for 
registration, the registrar has to perform • 
certain duties under section 55. He has to 
prepare an index and in that index he has to 
mention the name of the person and his 
addition. Index number one shall contain the 
names and additions of all persons executing 
and of all persons claiming under every 
document enteredAjlf memorandum filed in 
Book No. 1. 

Section 58 refers to the endorsement to be 
made on a document. There also the word 
'addition' appears. Now, the registrar, in order 
to satisfy the identity of the person, can put 
questions to the person who presented the 
document for registration. Under section 34 
(b) he has to satisfy himself that the person 
who is presenting the document for 
registration is the very person described in the 
document. If the person refuses to answer any 
question then the registrar is perfectly 
justified in refusing registration. Under 
section 17(1) of the Registration Act, certain 
documents are com-pulsorily registrable. If 
the documents are not registered—even 
though they are required to be registered—
certain legal consequences follow. Therefore, 
my only amendment is that the registrar 
cannot refuse the registration on the ground 
that the person who presents the document for 
registration does not mention his caste in the 
document. 

Now, Sir, looking from another point of 
view it is quite necessary that wherever we 
find the mention of caste it should be done 
away 'with, for this reason that our country has 
suffered because of this stratification of our 
society into various caste systems. From that 
point of view, I feel that the present 
amendment though it might be small in nature 
will set a trend in our thinking for the future 
and we may be in a position to do away* with 
this system of caste. I would, therefore, 
request the House to accept this Bill as passed 
by the Lok Sabha. 

MR.  CHAIRMAN:   Motion    moved: 

"That the Bill lurther to amend the 
Indian Registration Act, 1908 as passed by 
the Lok Sabha, be taken into 
consideration." 

SHRI H. P. SAKSENA (Uttar Pradesh) : Mr. 
Chairman, if the object of this amending Bill 
is just to remove the disqualification which 
the hon. mover thinks occurs because of the 
use of the word 'caste' I submit that this 
amending Bill is unwarranted. I will give my 
reason why I think that it is not necessary. An 
extract from the Indian Registration Act 
shows that the words are: — 

" 'addition' means the place of residence, 
and the profession, trade, rank and title (if 
any) of a person described, and in the case 
of an Indian, his caste (if any)." 

Now, the addition of the words "if any" here 
precludes the necessity of supposing or 
presuming that the caste exists there. It does 
not and by reason of the fact that India has 
been declared to be a secular State the 
presumption itself is wrong. The assumption 
is wrong that there is any caste. We have 
already declared in our Constitution that India 
is a secular State. There are no castes and if 
anybody puts down the caste, it is his fault, 
not fault of the Constitution or the law. And, 
therefore, in my opinion this amending Bill is 
unwarranted  and  unnecessary. 
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SHRI AKBAR ALI KHAN (Hyder 

abad) : Mr. Chairman, Sir, I think 
that the amendment proposed is a 
necessary amendment; an amendment 
regarding which by no stretch of. 
imagination I or anybody could think 
that there be any opposition, and 
anyhow as my hon. friend, Mr. 
Saksena, has opposed .................  

SHRI H. P. SAKSENA: I did not oppose it. 
I simply said that it was unwarranted and 
unnecessary, and I gave reasons for it. I am 
sorry I am the victim of misunderstanding 
these days. 

SHRI AKBAR ALI KHAN: My friend has 
naturally got excited, and is in an excitable 
mood. But the point is that he did say that it is 
not wanted. To that extent, he considered that 
this amendment was unnecessary. My 
submission is that it is imperative, extremely 
necessary, and it is high time that this 
amendment is made and the word 'caste' 
removed from any enactment. After the 
establishment of a secular State, there is QO 
question of our continuing this habit. We are 
now talking of the Parliament of man, and you 
yourself, Sir, in your speeches in India and 
outside are striving towards one human 
society with one Parliament. So, is it not high 
time that we removed this word from all our 
enactments? 

It is not necessary that we should 
mention our religion, caste or sub- 
caste.    It is 4very obvious...................  

SHRI B. C. GHOSE  (West Bengal): Why 
title also? 

SHRI AKBAR ALI KHAN: I can justify 
titles but I think I will take some other 
opportunity to justify it. So far as this 
particular amendment is concern'ed, it is 
extremely necessary, because, if the 
requirement is there, people are inclined to 
write their castes. That is why we want that 
people should not be required to give their 
c»aste. This is the reason for this amendment. 
I would request the "hon. the Law Minister to 
go through all the enactments—I hope Mr. 
Pataskar will give his attention to me also—
and to see that the word 'caste' or sub-caste is 
omitted, wherever they are mentioned. 

DR. P. C. MITRA (Bihar): Then 'scheduled 
caste' also should go. 

SHRI KISHEN CHAND (Hyderabad): I 
wholeheartedly support this Bill, but I think it 
is an incomplete Bill. We know that after their 
names, a large number of people add their 
caste or sub-caste, so that it becomes an 
integral part of their names. This Bill says that 
there will be no necessity or compulsion to 
state the caste, but if that is part, an integral 
part, of the name, it will automatically come 
in. The result will be that in the case of those 
persons whose name contains their caste, it 
will be there while in the case of other 
persons, that caste may not be there. I will go 
a step further and say to the hon. mover that in 
registration, the part indicating caste should be 
eliminated. There are endings signifying the 
four principal castes, Sharma, Verma, Gupta, 
representing three castes and Das representing 
the fourth caste, So, if these form an integral 
part of the name, they should not find a place 
in the registration deed. Only then, the picture 
will be complete. As an hon. Member has 
pointed out, some have prefixes like 'Pandit'.   
This not 
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honour paid to a learned man, but it also 
signifies a caste. Similarly the word 'Shastri". 
All these prefixes and suffixes which have 
any relationship with caste should not find a 
place in any registration deed or title deed or 
in any document transferring property or for 
entering into any contract or agreement. 

 
SHRI KISHEN CHAND: These words 

'Pandit' and 'Shastri' are used with two 
different meanings. They are qualifications or 
mark of respect as well as words denoting 
caste. In so far as they represent caste, they 
should not find any place. If they represent 
only honour, then they may continue. So, in 
supporting this Bill, I think that the hon. 
mover should accept an amendment—which 
you may kindly permit—that any suffixes or 
prefixes or part of a name which signify caste 
should be deleted from any document for 
registration. Then only will this Bill become 
complete. 

Sir, there is a lot of provincialism these 
days. If you have the name 'Chatterjee' or 
'Mookerjee' or 'Chattopadhaya', you 
immediately come to know that the man 
concerned comes from a particular province; 
not only the province but you get to know the 
caste' also. So, I will go a step further and say 
that any suffixes which signify province 
should also be deleted. In the case of Muslims, 
there are such distinctions like Pa than or 
Sheik; these suffixes should also go. As it is, 
the Bill is not comprehensive enough. The 
deletion of 'caste' alone is not sufficient. I do 
hope that the hon. the mover of this Bill will 
accept this amendment of mine. 

SHRI M. GOVINDA REDDY (Mysore): 
Sir, I am rising to answer the point made    by    
Mr.    Saksena, 

which has not yet been replied to by any of 
the previous speakers. He considers that this 
Bill is unnecessary. By reading the definition 
as given in the principal Act, he has come to 
that conclusion. I request him to go through 
the definition again. 

" 'addition' means the place of residence, 
and the profession, trade rank and title (if 
any) of a person described, and, in the case 
of an Indian, his caste (if any) and his 
father's name, or where he is usually 
described as the son of his mother, then  his 
mother's name:" 

Evidently, the object of the framers of the 
principal Act, in introducing this definition, is 
to get as many particulars for the identification 
of the individual as possible, and caste or sub-
caste is a necessary part of the identification. 
As we know, at least amongst the Hindus in 
India, caste or sub-caste was found to be 
necessary. For instance, we are named after 
the Gods. We find people of the same name in 
different castes. For instance, my name is 
'Govinda'. There are hundreds of people of 
that name in my part of the country. That is a 
very common name. Often I had received 
letters addressed to some other person and 
letters addressed to me have gone to other 
persons. 

SHRI B. K. P. SINHA (Bihar): Has the 
experience of the hon. Member ever been 
pleasant in  this  respect? 

SHRI M. GOVINDA REDDY: I had once a 
telephone call from a lady. The peon came and 
told me that there was a call for me. I went to 
answer it and at once I received upbraidings, 
"You have come to Bangalore. Why did you 
not come to my house? What is the meaning 
of this? and so on. I was terribly surprised. 
Later on, I made enquiries and found that it 
was meant for another person of my name. 
Such things happen 'Hanumantha' is a very 
common name in my part of the country. So 
also Ttama' or 'Anja-neya'.   We are also in the 
habit    of 
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giving the father's name, and often fathers' 
names also coincide. Therefore, it is out of 
experience probably that it was found 
necessary by the framers of the principal 
Act to get particulars of the caste or sub-
caste. That was the object in adding- this 
definition. 

DR. SHRIMATI SEETA PARMA-NAND 
(Madhya Pradesh): What happens in other 
Countries where castes are not prevailing? 

SHRI M.    GOVINDA    REDDY:    In 
other countries where castes are not 
prevailing, it is the name that counts but 
whereas here  because we    have common 
names—most of us—it    was found to be 
necessary perhaps.    Mr. Saksena   thinks  
that  the  addition  of the words 'if any' 
makes this Amending Bill unnecessary.   
That means, he considers that it is not 
obligatory on the part of a person who 
presents a document for registration, to 
mention his caste or sub-caste.    That is 
why he  says  that  this  Amending  Bill  is 
unnecessary but according to what I said, 
before, it is necessary.      It    is obligatory 
on the part of the person who produces a 
document for   registration to mention the 
caste or sub-caste. Supposing there is no 
Amending Bill of this sort and a person 
who considers it not necessary for him to 
mention his caste    presents    a document 
to the     Registration Officer, if that 
officer rejects the document, he will be 
perfectly within    his   rights. Therefore    
it    is    necessary    in    the interests of 
the person who presents the document, to 
see that the identifying particulars 
regarding him    are entered in the 
registration document. Supposing     a     
Registration     Officer registers a 
document    and then later on there is 
another claimant coming and answering to 
the same identification    without    the    
sub-caste,—well such complications     do    
arise—there will be difficulty.    Therefore 
it    was necessary for particulars to be 
given. Mr. Saksena now should see that 
this Amending Bill is    necessary    if    
we want documents    to    be    registered 
without the mention of caste or sub-caste.       
If     a     Registration     Officer 

refuses to register a document, then without 
this Amending Bill a party has no claim on the 
Registration Officer. He cannot compel him to 
get the document registered because he will 
not have answered these particulars by 
omitting to enter his caste or sub-caste. 
Therefore it is very necessary, although I do 
believe that in spite of this Amending Bill 
people continue to register the documents 
giving their caste and sub-caste. As I said, it 
will be in their interests to see that full 
identifying particulars are to be given and as it 
is possible that persons of the same 
descriptions are usual to be found, in his own 
interest he may find it necessary to register the 
document by giving his sub-caste but my point 
was that Mr. Saksena is wrong in thinking that 
this is unnecessary. Until we take away from 
the Registration Officer his discretion to reject 
registration of a document if it does not 
contain the caste or sub-caste, this Amending 
Bill becomes necessary. 

SHRI B. K. MUKERJEE (Uttar Pradesh): 
Mr. Chairman, Sir, I welcome this Amending 
Bill and we have got to congratulate the'mover 
of this Amending Bill in the Lok Sabha 
because he has made an attempt to focus the 
attention of the nation to take action in the 
right direction. This, I am • pretty sure, will 
have a psychological effect in the minds of the 
people not only for the purpose of registration 
of any document but for all other purposes 
where they at present are required to put their 
caste or sub-caste in any document for 
registration or for any other purpose but I 
think the mover should have gone a step 
further. I do not know whether any 
amendment, if proposed at present, will be 
acceptable or not but I feel that this clause, 
which is now to be amended, has got other 
words which ought to have been also removed 
because the incorporation or leaving these 
words in this clause, as they are today, 
reminds us of the colonial rule in this .country 
which we had removed. Those words are—
'and  in  the case of an Indian'. 
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This law is meant for Indians and this law  is  
meant for  Indians   only.  But to cover any 
non-Indians we have got to incorporate 
special clause in    this Act.   Or the words 
should have   been changed  that  'In the    
case    of non-Indians, we require these.'    
But    the entire Act is meant for Indians and 
Indians only.   As this Act was passed several 
years back when there used to be a class of 
people enjoying more rights therefore it was 
that they were excluded.    Indians as they are 
today or they were then,    were    excluded 
and for them there were some more things to 
be done.    It was    not    for everybody.    For    
instance    the    Britishers were not required   
to    do all these.    Therefore  I feel these 
words also  'and in the  case of an  Indian' 
should have been deleted but in the case of a     
non-Indian     residing    in India,  if  they 
require  any  document to be registered, we 
can impose conditions and that should be 
dealt with by a separate Bill.    Therefore I 
feel that 'in the case of an Indian' should also 
be removed    from    this    clause. This 
removing of the caste    from    a document to 
be registered is not all that is expected of the 
people or of the Government but this will 
give a psychological  effect for    other    pur-
poses wherever a caste is to be given. 
Unfortunately this system is found in many 
other legislations and it is hoped  that  the  
Government    will    take immediate    steps    
to    remove    these deficiencies   in   the   
existing    legislations.  We  are  dealing    
with    enactments   and   laws   of  the  
country  but there are some rules also.    
There are many rules not only in private con-
cerns  but in  the  Government  estab-
lishments also where a man is required to 
give his caste.    For instance at the  time of 
employment     in     many cases   the  
candidates have    to    state their castes or 
sub-castes    in a form provided by the 
Government depart-ment for  recruiting     
employees.       I hope this will be an 
incentive to the departments to remove all 
these discriminatory methods from their rules 
and from all forms they are using at 

present    where this caste is    to    be stated.   
There is no doubt that though we claim India to 
be a Secular State, yet that is to be proved by 
our action. Caste  is  a  source  for  
discriminating people "as  in  this   House,  
some  time back  the  Government  had  to  
admit that there were reservations of seats for   
employment   under   the   Government and 
those seats were not filled up  by  the  people  
for     whom  those seats were "reserved. What I 
mean is, there    are   reserved    posts    for   the 
scheduled  caste    candidates.     Therefore,  in  
spite  of the fact that there were     scheduled     
caste     candidates available for all the posts, 
the Government  did  not  fill  up  those  posts 
with them, because, they say, because these are 
scheduled caste candidates, their applications     
would    be    kept separate from the others.   In 
this way they are not    allowed    to    compete 
equally with the other candidates or get  
employment.  The  authorities say that because 
these are scheduled caste candidates,  their 
applications     would be  considered  for     
filling     up     the reserved posts only. I know 
it is not possible to  remedy  these things    by 
means of legislation.      We    have   to bring 
about a change in the minds of people and a 
change in the education of the people.   We 
should bring about a change in the minds of the 
people who manage and conduct our affairs, the  
Government  servants.  Only  then can  we   
remove   these   disparities.   I do  hope  that  
the    Government  will bear this in mind and 
not rest content  with  passing  this  measure,  
this amending Bill.    I know this     House will 
surely pass this amending    Bill. But the 
Government must    not stop with that.    They 
should take courage in both hands and try to 
change the minds  of their  big  officers    or  
their employees wherever they try to dis-
criminate on  account of    caste    and sub-
castes.    Also I want the Government to 
remove from all their rules and from all the 
forms that they have for recruitment of staff, 
the provision for   stating   the   caste   and  sub-
caste. The candidates should not be required to 
enter their castes and sub-castes. 
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With these few words, Sir, I again 
congratulate the mover of this amending 
Bill in this House and request him, if he 
thinks fit, to move an amendment on the 
lines that I have suggested, for removing 
the words "and in the case of an Indian" 
from the particular clause in the original 
Act. 

 
 



2197 Indian Registration   [ RAJYA SABHA      (Amendment)   Bill,   1956       2198 



2199           lndian Registration [ 9 MARCH 1956 ]   (Amendment)  Bill, 1956       2200 
against the Bill and said that it was necessary 
to retain the mention of castes and sub-castes. 
For purposes of identification today, there are 
several other methods. We do not require this 
identification in many cases but there is one 
occasion which is perhaps the most 
controversial and disputable occasion and that 
is at the time of elections and voting. Even 
here, we do not identify a person by his caste. 
That being so, I do not see why we require it 
for registration purposes. Shri Govinda Reddy 
himself, I think, does not understand that the 
people who belong to these castes do not like 
to be called by these caste names. 

SHRI M. GOVINDA REDDY: I did not say 
that it should be retained. I only explained 
why it was there. I have supported the Bill. 

SHRI N. D. M. PRASADARAO: I have 
misunderstood, I am sorry. Even the people 
who belong to these castes abhor the idea of 
being called by their caste names. There is a 
caste in Telugu which, when culture develop-
ed and educated persons sprang up from that 
caste, began feeling shy and changed its name. 
This also did not take away the odour from the 
name and they have once again changed the 
name to Nagpal or something like that. The 
names of certain castes carry such a bad odour 
that even the people coming from those castes 
refuse to be called by those names. That being 
the case, I do not see why they should 
continue to be called by such names, and why 
we should retain the mention of castes. At the 
same time, I do not want to go so far as my 
friend, Shri Akbar Ali Khan. He said that the 
names of all the castes should be deleted from 
all the records, from all the Acts and so on. 
Even our Constitution gives ctertain rights and 
guarantees, particularly to the Scheduled 
Castes and the Scheduled Tribes. So long as 
we do not take away those safeguards, the 
mention of the caste names should be there 
and only for that purpose, that is, for 

the purpose of registration of documents. Of 
course, we hope that the day will come soon 
when all the names of the castes could be 
completely wiped out from all the documents. 

SHRI P. S. RAJAGOPAL NAIDU 
(Madras):  Make a beginning now. 

SHRI N. D. M. PRASADARAO: Yes, of 
course and that is why, except in the case of 
the Scheduled Castes and the Scheduled 
Tribes, for whom special provisions are to be 
found in the Constitution, the names of the 
castes are to be removed from all documents 
intended for registration. I fully support this 
Bill. 

SHRI P. S. RAJAGOPAL NAIDU: Mr. 
Chairman, I support this amending Bill but I 
support it not for the reasons that are stated in 
the Statement of Objects and Reasons that are 
given in the Bill but for reasons of my own 
which I am sure the House will appreciate. 
The word caste that is used in the Bill should 
not be taken in the loose sense in which it is 
used in ordinary parlance. We have to read 
carefully the words appearing before, namely, 
"in the case of an Indian, his caste, if any". 
Hon. Members perhaps thought that the word 
applied only to the Hindus. Under the word 
'Indian', will come Muslims, Christians, 
Hindus, Sikhs, Parsis, Jains, and so on. 
citizens of this country. If, instead of the word 
'Indian' we had found the word 'Hindu', then 
certainly these words shall not find a place. 
Probably, the framers of the parent Act meant 
this word "Caste" for religion, caste, sub-caste, 
community and all that. In the Telugu 
language, there are words like, "matam", 
"vamsam", "kulam", and so on. Probably this 
word, caste comprised all these things, 
religion, caste, community, etc. I would sug-
gest that in the place of caste, if we have the 
word "religion", it would meet the point. We 
should at least know, in the case of a person 
who brings forward a document for regis-
tration,    as    to    whether    he    is    a 
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Christian, Muhammadan, Sikh, Parsi or Jain 
and the deletion of the words "caste, if any" 
and the substitution of the word "religion" 
would enable us to know as to whether the 
person who registers a document is a Hindu, 
Christian, Muslim or Parsi. 

While supporting the Bill, I would suggest 
that the words "caste, if any" should be 
replaced by the word "religion". 

SHRI H. C. DASAPPA (Mysore): Mr. 
Chairman, I also warmly support the measure 
that Mr. Leuva has brought forward here. I 
have not the slightest doubt that there should 
be no place given in a document to be 
registered for the mention of castes, etc. 
Besides, this is a very innocuous thing. This is 
not going to do any harm to anybody at all. I 
may also say that this is a non-controversial 
measure but unfortunately, the arguments 
advanced by some hon. friends have made it a 
little controversial. My friend, Mr. Muker-jee, 
has said that the caste should find no plada 
anywhere in the Government documents, and 
so on. But everybody knows that the 12 
NOON. Constitution provides for certain 
special aids, or I may say, concessions to 
Scheduled Castes. Scheduled Tribes and 
Backward Classes. The idea is simply this that 
those who have lagged behind in the race of 
life do need a measure of special aid so that 
they may also come up in society. When that 
is the case I really cannot understand how that 
wholesome objective of the Constitution 
could be realised if, for instance, there is no 
mention at all about the Scheduled Castes, 
Scheduled Tribes and Backward Classes. As 
Mr. Mukerjee himself said, in the case of 
recruitment to services there are certain 
reservations for these Scheduled Castes, 
Scheduled Tribes and Backward Classes. If in 
the applications these facts are not mentioned, 
how is it possible to work this out? 

J-iikewise, we all know that in the matter of 
admission to educational institutions some 
preference is, shown to the Backward 
Classes. 

SHRI B. K. P. SINHA: May I know from 
the hon. Member the distinction between 
caste and class? 

SHRI H. C. DASAPPA: I think all the States 
have been asked to mention who the 
Backward Classes are. 

SHRI B. K. P. SINHA: That is a political 
interpretation. 

SHRI H. C. DASAPPA: It is such a well 
known thing that I thought everybody knew it. 
For instancte, the term 'Scheduled Caste' 
refers to those who generally are known as 
Harijans and certain other communities. Simi-
larly, the term 'Scheduled Tribe' is also well 
denned. Backward Classes are those people 
belonging to other sections of society who are 
very backward primarily in education and 
economically also. The Constitution defines 
exactly who the Backward Classes are. Those 
who are educationally and economically 
backward are known as Backward Classes. It 
may be that in the highest caste in the scale of 
gradation or degradation in our society as they 
say, there may be the poorest man and a man 
who is least educated but generally speaking 
you include in Backward Classes certain 
sections of society who have lagged behind 
for various reasons. It may be because there 
was a social stigma attached to their particular 
calling, trade or profession. For instance, there 
are the fishermen. Somehow or other they 
have fallen back and they are supposed to be 
backward. There are boyees who are 
palanquin bearers. Then there are vadders 
who break stones. They are all backward. 
Likewise there are a large number of 
Backward Classes who need special aid. So 
what I say is that there is no need to make this 
innocuous Bill a controversial one by 
importing into it such considerations. I am 
*are that we all look forward 
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to the day when there will be no such thing as 
caste system. I for one will vote for it right 
now but the question is by merely eliminating 
these descriptions in governmental documents 
are we going to get rid of the wretched evils 
of this caste system? 

DR.   SHRIMATI     SEETA     PARMA-
NAND:  Yes. 

SHRI H. C. DASAPPA: Much rather that we 
direct all our energies towards the elimination 
of this caste system in a practical way. Let us 
not be only talking about it. Let us work for it in 
every way; right from mixing, travelling, dining 
and even to the extent of marriages, let us 
demonstrate that there is no such idea as caste. 
That would be a surer way to ' the realisation of 
that happy consummation that we all devoutly 
wish for. Merely crying from house-top that we 
do not want it would not take us anywhere. 
When we talk about progress of the community, 
we say that the caste system should not be there 
but when we Come to our particular social 
engagements, then of course the caste is very 
predominent. I think we are only deluding our-
selves into a false belief that we are trying to be 
national in our outlook. 

Sir, I would not have risen to take part in 
this debate because it is so welcome and so 
innocuous but only because there were some 
extravagant suggestions made by my hon. 
friends. 

DR. P. V. KANE (Nominated),: Mr. 
Chairman, Sir, this looks very innocuous no 
doubt but in the rush of legislation we may be 
creating new problems. That is how I feel 
about it. My point is that the same thing could 
have been effected in a better way. The thing 
is nobody thinks over these matters. Now, the 
word 'addition' means at the end the caste is 
omitted. The Registrar under sections 55 and 
58 is bound to endorse on the document only 
the name etc. and the addition. Suppose a man 
wants that his caste should be mentioned and 
there   is an   enthusiastic 

Registrar. He will say, 'Nothing doing. There 
is no longer any caste distinction'. And on that 
ground he will refuse to register the document. 
He is bound by sections 55 and 58 only to 
endorse the names of parties and the addition 
from which the caste has been omitted. I know 
the example of one gentleman who was called 
Govind Narain Vartak. Now, the same 
surname is prevalent among Brahmins as well 
as among various other castes. The Registrar 
will say that the caste should be omitted and 
the man presenting the document may be a 
Brahmin and since so many castes have the 
same name, he may want to have his caste 
specified. So I feel that you will be only 
creating trouble. It may be that a person may 
belong to a low caste and he may tell the 
Registrar, T have no daste; I do not belong to 
any caste' Later on, he may come up with a 
claim that he is a Scheduled Caste. Then you 
cannot say, 'Look here, you yourself once said 
that you did not belong to any caste and now 
you1 cannot claim anything.' In order to avoid 
all these difficulties it would have been better 
if you bad simply said that a person's refusal to 
state his caste will not entitle the Registrar to 
refuse registration of the document. 

THE MINISTER FOR LEGAL AFFAIRS 
(SHRI H. V. PATASKAR) : That is exactly what 
will happen. I think there is some 
misconception. 

DR. P. V. KANE: No; no. At present he 
cannot state his caste. Even if a person wants 
to do it, he cannot put it. So I say, let it 
remain. People do not know what you are 
going to do. What you want is that there 
should be no distinction of daste but you 
cannot say on that ground that nothing should 
be put in. Suppose 1 make a will, I can put 
many things in the will and you have to 
registei it. Suppose I say this is my self-
acquired property. Who is going tc say if it is 
self-acquired or not? Yoi do not go into such 
things. In thi first place the original section 
itself i 
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contradictory It says, "in the case of Indians, 
the caste ...." There are thousands of Indians 
who have no caste. Probably the word 
"caste" is used only in the sense of class; 
otherwise I cannot understand how any 
Indian can think of caste. 

SHRI H. V. PATASKAR: At the time 
when the Registration Act was passed, my 
friend knows that even Christians used to 
mention their caste. 

DR. P. V. KANE: There are no Brahmin 
Christians and Sudra Christians. My point, 
however, is that there is no particular 
urgency for this. In this way you can go on 
multiplying any number of legislations. But 
if you feel that there is urgency, then this is 
not the way to do it. Some other way should 
be f'iund out. 

DR.    SHRIMATI    SEETA    PARMA-
NAND:   Mr. Chairman, Sir, I had no 
intention at all to participate in this debate  but  
the     last    one    or    two speeches have 
somewhat puzzled me. This Bill which I 
thought should have received wholehearted  
support being not only  salutary but most 
welcome has  given rise to a sort    of    mixed 
opinions.   At least that is the impression     
created in the minds of those who listened to 
the speeches.    So    I thought I must say a few 
words on behalf of those reformers of the last 
fifty years who perhaps are not here in   this  
House.    Sir,  the  Bill  in  my opinion marks 
the    fulfilment    of    a demand of a large 
number of reformists like      "srrfa"   TO  
?ft?*P     Jt^r" and      other      people      who      
have not   been   believing   in   caste.     Sir, 
the hon.    Member from Mysore, Mr. 
Dasappa, said that this is not calculated  to  do  
away with  caste system from the society 
altogether but it is certainly one of the 
measures which will    contribute    to    it     
and    every measure  that will  contribute    to    
it should be welcomed.    Every occasion 
when caste has to be    mentioned or every    
occasion     when    people    are reminded of it 
is going to prepetuate   | 

that system. And naturally such an important 
information by which no-mention of the caste 
system has to be made, will take it away from 
the minds of the people. So, from that point of 
view, with a view to unifying the country, this 
is absolutely necessary. 

With regard to the points mentioned by 
some hon. Members like Dr. Mitra, I would 
rather give information by way of explanation. 
In countries where there is no caste system 
and where the names are common, there is no 
difficulty. As was questioned even by the hon. 
Member from Mysore, there seems to be some 
complex in Mysore. Mr. Govinda Reddy said 
where there are common names like John 
Michael or Michael John, whose father's name 
may be the same—they are called by two or 
three Christian names—more than one person 
may have the same name, they have been able 
to cast their votes without any donfusion. 
India is the only country which has the caste 
system. For that reason it does not mean that 
no mention of caste system in our political 
elections and other things is going to cause 
any confusion. For that reason, I think.... 

SHRI P. S. RAJAGOPAL NAIDU: Roman 
Catholics, Protestants, so many people are 
there. 

DR. SHRIMATI SEETA PARMA-NAND: 
Christians and other people . do not have castes 
in other countries. They manage. In the same 
way we can manage here. So, what I say is 
Christians have no castes. Parsi, as was 
mentioned by the hon. Member— I was not 
quite able to catch his point —is a religion. The 
religion could be mentioned, but it is not at all 
necessary to mention it. We are all for 
removing casteism and, if anything, every step 
that will lead to that should be welcomed. If 
anything, this amending Bill will help to 
remove dasteism from the country md we 
should support this move .wholeheartedly. 
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SHRI H. V. PATASKAR: Sir, this very 
innocent and innocuous Bill has raised a very 
lively debate. I will, therefore, first of all try 
to bring to the notice of all Members of this 
House the limited scope which the present 
Bill has got. As we know, under the Indian 
Registration Act which deals with the 
question of registration of documents, there is 
one section 58 which   says   that    on 
14 R.S.D.—2. 

every document admitted to the registration 
other than a copy of decree or order or a copy 
signed by a Registering Officer, there should 
be endorsed the following particulars, namely, 
the signature and 'addition' of every person 
admitting the execution, etc. Here, the word 
'addition' ocdurs and section 58 lays down that 
upon every document which is brought 
forward for registration, the signature and 
'addition' must be there. Sub-section (b) says, 
"the signature and 'addition' of every person 
examined in reference to certain documents." 
The word 'addition' occurs in this section 58. 
Therefore, what is required is that in every 
document brought forward for registration, the 
'addition' will be there and the word 'addition' 
is denned in section 2 which deals with 
'Definitions.' " 'addition' means the place of 
residence ...."—naturally it must be there—
".... and the prof essioi(n, trade, rank and title 
(if any) of a person described, and, in the case 
of 
an Indian ............. " formerly the words 
were 'native of India' and they were 
subsequently changed to 'Indian'— "his daste 
(if any) and his father's name," so that the 
result is that, if the present provisions stand as 
they are, 'addition' must be there. Under 
section 58, if the 'addition' is not proper, the 
Sub-Registrar would be justified in rejecting 
the document and not registering it. That 
means that caste must be mentioned and if 
there is no mention of caste, naturally under 
section 58, there would not be proper 
'addition' and the Sub-Registrar may be 
justified in refusing the document for 
registration. It is, therefore, thought necessary 
that in these days, apart from the general 
question of abolition of caste, it should not be 
made compulsory for an Indian that he must 
mention his caste. It is, therefore, on that 
account that the scope of the present Bill is 
th^t it wants to delete these words, so that 
after the passing of this Bill, it will not be 
necessary for a person, while complying with 
the provision for giving the details as required 
for the definition of 'addition', to mention 
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[Shri H. V. Pataskar.] his caste. That is the 
only effect of this provision and I really fail to 
understand how it will lead to any 
complication, because one argument was—
probably it was hinted at—if caste is not 
mentioned, probably the description would 
not be proper. But there are other items and it 
is not, therefore, necessary that caste should 
be mentioned. 

Now, I thought that my friend, Dr. Kane, 
said that probably it would create some 
complications. Well, so far as 1 can see, there 
will be no complications. If a man mentions, 
in spite of the Act, his caste, then it is 
something in 'addition'—in excess of what is 
required to be mentioned as an 'addition' and 
on that account, he should not be liable to 
rejection. But at any rate, if the present 
position continues as it is when caste must be 
mentioned, it is something in these days that 
we ate trying to rectify for which this Bill has 
been brought forward. And I rightly accepted 
the principle of this measure in the other 
House and I have great pleasure in also 
accepting it here because, although this may 
not go the whole length, at any rate, it 
removes a hardship which may occur to a per-
son, if he does not want to mention his caste. 
At least, to that extent, this measure has a 
limited nature and I think that it should not 
create any complications, so far as I can find. 

Then, some Members suggested, "Why is it 
that this 'addition* means the place of 
residence, and the profession, trade, rank and 
title of a person described?" I think that it is 
necessary to give the history of the measure. 
As is well known to the lawyer Members of 
the House, the first Registration Act was 
passed somewhere in 1871. At that time, 
probably those who were responsible thought 
that all Indians should provide their own caste 
and therefore, they put it that in the case of 
Indians, naturally the caste should be 
mentioned.   That is the only idea underlying 

it not that it is only for Hindus or for 
Mussalmans. 

I myself remember what happened some 30 
years ago. A friend who was a practising 
lawyer like me used to say that in regard to a 
declaration he made, he indicated 'By caste—
Brahmin' and 'By religion—Christian.' I am 
not telling only a fairly tale. But I know him 
and I asked him. That was the state of things 
then. So, we need not go into the history of 
those things. 

Therefore, when they put the word 'Indian', 
they thought that caste should also be 
mentioned. 

So, that is how it began in the original Act 
of 1871. It continues even when the Act was 
amended largely in 1908. And I think that we 
have now come to a stage when we think that 
it is not consistent with the ideas which we 
have got; at any rate, it should not be made 
compulsory for any person that whenever he 
presents a document for registration, he must 
be in a position to mention that. That is the 
simple object of this measure. It will 
absolutely create no complications, so far as I 
can find. I think that the matter has not only 
been considered thoroughly but we have 
consulted the State Governments also. 
Because these things find a place in the 
Concurrent List, item 6, it was thought 
necessary, before the Bill was finally passed, 
that we should also consult the State Govern-
ments, since they have also got powers of 
legislation with respect to these matters of 
registration of documents. And I am glad to 
say that the Governments of Travancore-
Cochin, Madhya Bharat, Hyderabad, Coorg, 
Kutch, Manipur, Tripura, Vindhya Pradesh 
and Madhya Pradesh have expressed their 
opinions, Others do not seem to take much 
interest. 

Then, I would like here to say one thing, 
because that point has not been made out by 
anyone. The Madhya Pradesh  Government  
have  suggested 
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that they probably would find some difficulty 
because they say that in the case of persons 
who are governed by the Central Provinces 
Land Alienation Act, 1916, or section 152 of 
the Madhya Pradesh Land Revenue Code 
1954, a Registering Officer is under a legal 
obligation to insist upon the mentioning of 
tribe or caste to which the parties belong in the 
document itself. There is no objection if 
clause 1 of section 2 of the Indian Registration 
Act is amended in such a manner as it would 
not contravene the provisions of the aforesaid 
special enactments. Naturally I do realise that, 
for the time being for certain purposes which 
are mentioned here, we do need the caste, the 
tribe, etc. to be mentioned. Therefore, they 
think probably that they may be affected. 
How-«jver, I would like to make it clear that 
section 18 of the Central Provinces Land 
Alienation Act, 1916, states that 
notwithstanding anything In the Indian 
Registration Act, 1908, or in any rules made 
under section 69 of that Act, an instrument 
which Contravenes any provision of the local 
Act shall not be admitted to registration. That 
is the present position. The object of the 
Madhya Pradesh Act is to protect lands 
belonging to certain aboriginal tribes and from 
this point of view the mentioning of the name 
of the tribe to which a particular person 
belongs would be necessary. Presumably the 
rules made under the local Act require 
mentioning of castes or tribes, etc. Neither the 
local Act nor the rules made thereunder 
would, I may assure the House, in any way be 
affected by the amendment proposed in the 
present Bill. This subject finds a placte in the 
Concurrent List, and this Bill will not in any 
way affect any provision made for a specific 
purpose. 

So far as the general question is concerned, 
as hon. Members are aware in 1948 a 
Resolution was brought forward before the 
Constituent Assembly (Legislative) by the 
hon. Shri R. R. Diwakar that.— 

"This Assembly is of opinion that for any    
purpose    connected with the State or its 
services, the     Government    of    India shall 
not recognise any caste, sub-caste,    sect    or    
religion and that  in future     it shall abolish 
the mention or entry of caste, sub-caste,    sect    
or religion in any    forms    supplied  by  
Government  or    in any records or registers 
kept by Government." At that time in 1948 
Government said that they would appoint a 
Committee. On that assurance that Resolution 
was withdrawn.      A      Committee      was 
appointed and it submitted its report in 1949. 
In the meantime, I must say that what we are 
trying to do now has  already  been  done by  
only  one Government and that is the Govern-
ment of Uttar Pradesh. In 1949, when the 
Diwakar Committee was doing its work,  the     
U.P.     Government     had issued orders  and    
instructions    tha denominational terms    
indicative     or caste or sub-caste should be 
omitted from all Government records.   It was 
they  who  for  the  first  time  at that time 
brought it to the notice of   the Government of 
India that the present Indian Registration    Act    
should    be amended in the way that is now 
suggested. But as the Government decided to 
take no action with respect to the whole of the 
report, that matter was not pursued.    The  
difficulty  so far as taking a decision with 
respect to the report of the Diwakar    Com-
mittee was this.    It appears   to   me that,  so  
long  as  we have  recognised for  certain  
purposes  certain     castes, tribes, etc., there is 
some difficulty in taking  immediate  action 
that     in all places wherever castes are 
mentioned, they should be deleted.    If we try 
to do so, probably it may create    com-
plications which    are not present   to our 
minds now, and in view of the fact that    a    
Law    Commission    has already been 
appointed and it will go into all pieces of 
legislation, in course of  time we  will  no  
doubt  get  some guidance from them as to    
the    line that should be  taken  and as to the 
proper  time  to  do  something  *n  the matter.      
I   wholeheartedly    support 



 

[Shri H. V. Pataskar.] 
the measure which is now before the House. 

[MR. DEPUTY CHAIRMAN in the Chair.] 

SHRI P.  T. LEUVA:     Mr.    Deputy 
Chairman,   I   am   deeply   grateful   to the 
House for taking a  lively interest in the 
problem of the evils of the caste system.    As  
I  observed in my opening remarks,  this    
Bill is of    a limited   character   but   it   has   
wider implications.   The discussion that has 
taken place was very helpful indeed. My hon. 
friend, Mr. B. K. Mukerjee, uttered a 
profound    truth when    he said  that  the  
main  purpose    of  this Bill    is    to create    
a    psychological atmosphere    in   the     
country.    This measure is no doubt a small 
attempt to create that necessary    atmosphere 
in the country.    I do agree with my friend, 
Mr. D. Narayan, that the evils of the  caste  
system  cannot be done away with by 
legislation alone,   but he must also realise 
that certain steps are necessary which will 
lead to   the creation of a  proper  atmosphere  
in this country  and will mould    public 
opinion in such a way that a person would be 
ashamed to call himself as belonging to any 
particular caste.    It is   no   doubt   true   that   
we   have   to work for it, and by this 
amendment, it would be possible gradually to 
do away  with    the   evils   of    the   caste 
system.    My friend, Mr. D. Narayan, said 
that after independence we have become 
more caste-conscious.    I also feel  the  same  
way.    After  independence, because of the 
lust for power, everybody  is  becoming    
more  caste-conscious.    It  is  no  doubt  true  
that so long as we do not make an organised 
effort, it would not be possible to  remedy  
this  evil  which  is  eating into the vitals of 
our society.   In the course    of    the    
discussion,     several members put forward 
many interesting suggestions.    Mr. Kishen    
Chand, whose  idealism  sometimes  runs  
riot, suggested that surnames like Sharma 
and Verma should also be done away with as 
they indicate the caste.    The suggestion is 
no  doubt idealistic, but if  I  accept    the 
suggestion,  I would 

have to go one step further, because I find that 
even the names sometimes indicate the caste. 
For example, there is Dr. Raghubir Sinh, who 
sits behind me. From his very name, 
everybody would dfeduce that he must be a 
Rajput and a Kshatriya. 

DR. RAGHUBIR SINH (Madhya Bharat): 
Not necessarily. Even now, very many non-
Rajputs have assumed this name-ending. They 
are getting interested in this. We do offer it to 
whosoever wants it. We do not take any 
objection to that. 

SHRI P. T. LEUVA: I am very 
happy that he shows a certain amount 
of self-sacrifice_____  

DR. RAGHUBIR SINH: This is not a 
monopoly. 

SHRI P. T. LEUVA: .............. in permit 
ting others to call themselves 'Singh' 
also. What I say is that, if we accept 
the suggestion of my friend. Mr. 
Kishen Chand, so many things will 
follow. Even the names that we have 
may indicate caste. The result would 
be that persons would have to be 
known by figures or by the alphabets. 
I don't think that it would be very 
desirable for us to complicate this 
matter to that extent. 

I do hope that this small measure initiated 
by my friend, Shri Satish Chandra Samantha, 
in the other House, will do a certain amount of 
good to our country. I am deeply grateful to 
him for allowing me to associate myself with 
him in this regard. In this discussion the 
attitude that has been taken up by the Minister 
for Legal Affairs has been very helpful. He has 
lightened my burden by lucidly explaining the 
legal implications of this measure. I appeal to 
the House that this measure must be worked in 
the proper spirit. We should not rest 
content^passing this Bill. We should propagate 
the spirit that goes with this measure and see 
that the caste system which is corroding is 
eliminated at as early a date   as possible. 
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I commend this Bill for the    acceptance 
of the House. 

MR.   DEPUTY   CHAIRMAN:      The 
question is: 

"That the Bill further to amend the 
Indian Registration Act, 1908 as passed 
by the Lok Sabha, be taken into 
consideration." 
The motion was adopted. 
MR. DEPUTY CHAIRMAN:   Clause 2. 

There is no amendment. 

Clause 2 was added to the Bill. 
Clause 1 (Short Title) 

SHRI P. T. LEUVA: Sir, I move: 

"That at page 1, line 4, for the figure 
'1955' the figure '1956' be substituted." 

MR.  DEPUTY    CHAIRMAN:      The 
question is: 

"That at page 1, line 4, for the figure 
'1955' the figure '1956' be substituted." 

The motion was adopted. 

MR.    DEPUTY    CHAIRMAN:    The 
question is: 

"That clause 1, as amended, stand 
part of the Bill." 
The motion was adopted. Clause 1, as 
amended, was added to the Bill. 

Enacting Formula 
SHRI P. T. LEUVA:  Sir, I move: 

"That at page 1, line 1, for the words 
'Sixth Year' the words 'Seventh Year' be 
substituted." 

MR.  DEPUTY    CHAIRMAN:     The 
question is: 

"That at page 1, line 1, for the words 
'Sixth Year' the words 'Seventh Year' be 
substituted." 
The motion was adopted. 
MR.  DEPUTY  CHAIRMAN:      The* 

question is: 

That   the   Enacting  Formula,   as  ended, 
stand part of the Bill The motion was 
adopted. The Enacting Formula, as 
amended, was added to the Bill.  
 
MR.  DEPUTY    CHAIRMAN:     The 
question is: 

"That the Title stand part of the Bill." The 
motion was adopted. The Title was 
added to the Bill.  

SHRI P. T. LEUVA:   Sir, I move: 
"That   the   Bill,   as   amended,   

be passed." 

MR. DEPUTY CHAIRMAN: Motion 
moved: 

"That   the  Bill,   as   amended,   be 
passed." 

DR. SHRIMATI SEETA PARMA-
NAND: Mr. Deputy Chairman, I rise to 
congratulate the Government and the 
Minister in charge of Legal Affairs who 
has been good enough to accept the Bill 
and especially I am rising to speak 
because this will be the first non-official 
Bill that has been accepted by the 
Government and passed in the House. 

MR. DEPUTY CHAIRMAN: The 
second, I am told. 

DR. SHRIMATI SEETA PARMA-
NAND:  Which was the first? 

MR. DEPUTY CHAIRMAN: The 
Muslim Wakfs Act. 

DR. SHRIMATI SEETA PARMA-
NAND: Yes. But that could not be called 
so much of a controversial Bill but apart 
from that, this is the first Bill, in our 
opinion because that is an old story and I 
hope it will prove to be a precursor of 
many other Bills as the Government have 
changed its policy of accepting non-
official Bills. 
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SHRI R. U. AGNIBHOJ (Madhya Pradesh): 
Sir, I whole-heartedly support the Bill, and 
want that it should be passed into law. Some 
difficulties have been indicated that the 
Scheduled Castes and Scheduled Tribes who 
nave been given special rights by the 
Constitution might be affected but I assure 
you that by this amendment and by omitting 
the caste in educational and other institutions 
even, it will not affect them. I am for the 
abolition of the castes in the records as well as 
from the Hindu society and the Scheduled 
Castes and the Scheduled Tribes lists are only 
a temporary phase and after a few years they 
might be taken off according to the 
Constitution and the Government. I am for 
maintaining them until the caste distinctions 
and backwardness and depression and 
suppression—all these have been removed but 
all the same, the sooner they are abolished, the 
better it would be and therefore I am sure that 
we must proceed in that direction as quickly 
as possible and those constitutional necessities 
may remain there but still out of the 
constitutional necessities there are certain 
things which maintain the castes. Therefore 
before taking away the list from the 
Constitution, we should try our utmost to take 
away all other disabilities by legislations and 
by change of heart. This Act would surely 
change the mind of the Government officers, 
the registrars, the purchasers, the sellers and 
all these people concerned and I wish all 
success to this Act. 

SHRI KISHEN CHAND: Sir, I just 
want to say one word. The hon. 
mover of this Bill said something 
about my idealism in trying to remove 
certain  suffixes  and surnames...............  

MR. DEPUTY CHAIRMAN: It is not an 
occasion to reply to arguments advanced by 
Government. This is the third reading. 

SHRI KISHEN CHAND: I simply 
suggested that any suffixes which represent 
castes or sub-castes should be removed.   He 
quoted the example 

of 'Singh'. I do not think it is part of the 
Christian name, as it is called or the principal 
name that should be altered, but any suffix 
which represents definitely a caste should be 
removed. I can quote any number of examples 
where people have, during recent times, 
removed those suffixes from their names. 
Certain people have removed 'Aggarwal' or 
'Gupta' from their names; that is a different 
thing from the removal of an integral part of 
the name. I don't think there is any idea of 
idealism in it. It is a practical thing and it 
should be brought forward in the shape of a 
legislation or in the shape of public opinion. I 
do hope that with the passing of this law, it 
will be taken up. 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That   the  Bill,   as   amended,   be 
passed." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN: Mr. Dhage is 
not here. His Bill is postponed. 

We go to the Voluntary Surrender of 
Salaries (Exemption from Taxation)   
Amendment Bill,  1956. 

THE VOLUNTARY SURRENDER OF 
SALARIES      (EXEMPTION     FROM 
TAXATION)   AMENDMENT  BILL, 

1956—continued. 

MR. DEPUTY CHAIRMAN: Mr. Bhupesh 
Gupta was speaking last. He is not here. 
Anybody else wants to speak? 

SHRI KISHEN CHAND (Hyderabad) : Mr. 
Deputy Chairman, Sir, nobody can have any 
objection against this Bill. It is very good of 
any Government servant or person getting a 
salary or allowance to surrender part of it.   
The only thing that I 


